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(c) the details of the technical know-how 
provided lu th~ countries during the above 
period and on what t"rm. ? 

THE DEt'UTY MINISTER IN THE 
MINISTRY OF INDI'STRIAI. DEVEl.OP-
MENT (SHRI SIDDHESHWAR PRASAD): 
(a) Yel, Sir. 

(b) Roqueals for one form of technical 
... illance or oth~r have br.en J'(~cdved from 
Elhiopia, Nigeria, Tanjania, Gambia, Seneg~l, 
UpP"r Volta, Uganda, Kenya, Ghana, Sierra 
Leona, Somalia, Zambia. Malaysia, Singapore, 
Indonesia, Fiji, Mauritius, Afghani.tan, Iraq, 
MUleat, Abu Dhabi, Congo, Iran, Sudan, 
Morocco, Alg~ria, UAR, Trinidad, Thailand, 
Philippine., PRDY, Angola, Burundi, Bulgaria, 
Cameroun, Ceylon, Man8@.a.!tar, Turkey, Togo, 
Dahomey, Surinam, Uruguay, etc. 

(c) Technical anistance 10 foreign countri.,. 
has been provided by way of: 

(i) Ikpulation of t"xprrt. in the fields 
of engincering,.mall-scale indWitrirs, 
lrngatlon, e.nameiwaft"S, wood-
wotk, metal work ~tc. under the 
Indian Technical & Economic 
cooprratiun Programme of the 
Government of India. All expenses 
on the deputation of these expert. 
an: borne by the Government of 
India. Be.ides,expcrt. hav~ al50 been 
deputed on specific as.ignmmt. al 
the in.tance of fordgn GovernmenU 
or inlernational agencies like 
UNID etc., in which case., the 
expcnleS on their deputation are 
burne "ither by the Foreign Govern-
ment or the international agency 
concernai. 

(ii) Provision of training facilities 10 
forc:gn nationals in India in fi;lds 
Jluch as wat.:.-f resourct'S, various 
Irad,s taught under Ihe Government 
polytechnics, jrwellery, mechanical 
engineering'te. All expe"'es on the 
training "f foreigp nationah, except-
ing the co.t of their internalional 
lravel, are borne hy the Govern-
m~nt of Inoia. 

(iii) Establishment of joint vent ur"" by 
Indian entrepreneurs in ovenea. 

countr.es. Indian participation in 
such ventures is restricted to the 
export of machinery, know-how etc. 
against minor:ty participation in 
the equity of the prop09od cOII~rn 

and no ca.h romittance. are allowed 
for this purpose. 

SapplJ' of Valfonae to $ .. faiwalas of FT A 
OSee, Delld (Weetena RaU_y) 

2721. SHRI S. P. BHATTACHARYYA: 
Will the Mmister of RAILWAYS be plea"ro 
tu state: 

(a) whether the SafaiWGw working in the 
Fo~ign Traffic Acwunt. Office of the Western 
Railway, Delhi an: being supplied two 
'Kurtas' and full unifonn. an: not supplied to 
them; 

(h) whether this time they did not .ake 
the two 'Kurt .. ' as a protest j and 

(e) ij so, the step. taken by Government in 
thi! r<'gard ? 

THE MINISTER OF RAILWAYS (SHRI 
HANUMAJl.JHAIYA) : (al .0 (c). The infor-
mation is be;ng collected and will ~ placed on 
the Table of the Sabha. 

Prodactloa of Maehlaea by HI.d.a"" 
Machlae Too" Ltd. 

2722. SHRI S. P. BHATTACHARYYA: 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state : 

(a) whether the Hindu.tan Machine Tools 
Limited is expected to produce 5,000 machines 
in a year; and 

(b) if .0, the number of machines produced 
in 1969-70 and 1970-71 ? 

THE DEPUTY MINISTER IN 1 HE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) : 
(a) and (b). The H.M.T. were originally 
designed to manufacture 5000 standard general 
purpose machines of a total v.llue of Rs. 17.5 
crores approximately. In order to meet the 
changing market demand, the H.M.T. have 
been continuously diversifying thdr produc-
tion range of machines by including a variety 
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ofhigbly sopbistic-atrd machine,. The actual 
production of th~ mac'hine, (including the 
sophisticalrd one.) during Ihe yean 1969-70 
and 197()'71 has been of the order of 2334 
Nos. \"a1urd al R • .l2.76 crores and 2372 Nos.":'" 
(ligures provisional-"alurd at Rs. 16.34-

. CI"OI'rS reSJ><'cth-ely. 

AIMorptI_ of Eaaploy_ of RaU_y 
E1eetriticadoa .. EIectrlc Loeo8laed 

Kaapar 

2723. SHRI CHANDRIKA PRASAD: 
Willlh. Minisler of RAILWAYS be pl .... srd 
\0 state: 

(a) whether the General Manager, Nor-
thern Railway while dilCussing with a dele-
galion of Railway Electrification employees 
in Eketric Loco-shed, Kanpur on 30Ih july, 
1970 assured thaI Ihe Railway Electrificalion 
employees would be considered for aboorplion 
in Electric Loco shed, Kanpur when vacancy 
occun; 

(b) whether the DEE/RS/N. Rly/Kanpur, 
has not recruiled a ~ingle Railway Electrifi-
cation employee till now, wben outsiden b.tve 
been recruiled by him, if so, the reasons 
Ihttd"m; and 

(e) the number of per«ms recruilrd from 
outside? 

THE MINISTER OF RAILWAYS (SHRI 
HANUMANTHAIY A): (a) No. 

(b) an<! IC). 80 .killed fillers have been 
recruited by advertisemenl. The casual 
labourer. could not salisfy Ihe requisite quali-
fications and hence none was recruiled. 130 
casual labourers are being ablOrbt.d against 
,'acaneies shortly arISIng in the Traclion 
])qlariment for which Ihey have been found 
suitable. 

2724, SHRI S. :>I. MISRA: Will Ihe Minis-
ter of LAW AND JUSTICE be pleased to 
Ilatc : 

(aj the number of vacancies exisling in I he 
varioUl High Court, according to the .anction. 
ed slrenglh separalely for each High Court; 
and 

(bi the reasons for nOI making appointmenl. 
in the veriou. High Courtl considering ,he 
accumulalion of arrean of pending caK'S ? 

THE MINISTER OF LAW AND 
JUSTICE (SHRI H. R. GOKHALE) : (a l A 
statement is atlacherl . 

(bl Froposals to fill lOme vacancies h.ave 
heen rcceive<l from Ihco State authoritict and 
are ·being procClled. The Slate aUlhorities 
have been rem inded to aptd ite propoeah to 
£11 lhe R'JIlaining ,·aeancies. 

SID/nnm' 

Permanent Additional 
judge judge 

Allahabad High Court 4 
Andhra PradC'sh High 

Court 3 
Calcutta High Court 2 3 
Gujarat H:gh Court 3 
Kerala Higb COUrt 
Marlhva Prad ... h High 

Court I 
Mysore High Court I 
PatD8 High c.,urt 2 
Punjab and Haryana 

High Court 2 

Vac:aacIes .pIat tile appro"" .-re-.tJa 
of die Supreme Coart 

2725. SHRI S. N. MISRA: Will tht'Mi. 
nister of LAW AND JUSTICE be pleased to 
Itate : 

(a) how many vacancit'! exilt against the 
approved ,t ... ngth of the Suprem~ Court: 

(b) since when Ihe., vacanei.,. have re-
mained unfilled and Ihe rea.on. for the I8me ; 
and 

(e) when Government propose to fill in 
theu- vacancies ? 

THE MINISTER OF LAW AND JUSTICE 
(SHRI H. R. GOKHALE) (a) : Three. 




